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Estate Duty
184. Shri Manuka: Will the Minis

ter of fn rrrr  be pleased to state the 
total amount assessed as Estate Duty 
but not realised so far?

The Minister «f Finance (8hri T. T. 
Krtriutauaefeari): The total amount 
of Estate Duty outstanding on

30.6.1907 ia Ea. 118 wore*. A  ja^ or 
portion of the outstanding duty is due 
to the fact that the Act itself'aSMra- 
payment of duty on immovable pro
perty by instalments. Also in certain 
eases Where the amount of duty is 
disputed and an appeal is filed, pay
ment of duty is held in abeyance, 
until the decision of the appeal. The- 
inevitable time lag between the 
determination of duty and the actual 
collection thereof also accounts for 
part of the outstanding duty.

12 hrs.
PAPERS LAID ON THE TABLE

A n n u a l  R epo r t  o r  R eg istr a r  o r  
N e w sp a p e r s

The Minister «f Information and* 
Broadcasting (Dr. Keskar): Sir, I 
beg to lay on the Table a copy of the 
Annual Report at the Registrar of 
Newspapers for India. [Placed in 
Library. See No. S-127/57.]

N o t if ic a t io n  re A m e n d m e n t  to* 
M in e r a l  C o n c e ss io n  R u le s

The Minister of Mines and Oil (Shri 
K. D. Malaviya): Sir, I beg to lay
on the Table, under section 10 of the 
Mines and Minerals (Regulations and 
Development) Act, 1948, a copy of 
the Notification No. MII-159 (9) /57, 
dated the 15th June, 1957, making 
certain further amendment to the 
Mineral Concession Rules, 1949. 
[Placed in Library. See No. S-129/ 
57.]

S e a  C u s t o m s  D u tie s  (  P r o v isio n a l  . 
A s s e s s m e n t )  R u les

The Deputy Minister of Finance 
(Shrl B. R. Bhagat): Sir, I beg to lay 
on the Table, under sub-section (5) 
of Section 29-B of the Sea Customs 
Act, 1878, a copy of the Sea Customs 
Duties (Provisional Assessment) 
Rules, 1957. [Placed in Library. See- 
Mo. S-TO/67.3




